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(3) (i) Report (1865) of the
Tariff Commission on the
continuance of protection to
the Electric Motor Industry.

(1) Government Resolution No.
5(1)-Tar/65 dated the 18th
November, 1965,

(ili) Statement explaining Lhe rea-
sons why a copy each of the
documents at (i) ang (i)
above could not pe laid on
the Table within the period

prescribed in  the said sub-
section.

[Placed in Library., See No. LT-
5244/65].

14) (i) Report  (1985) of the

Tarif Commission on the
continuance of protection to

the Non-Ferrous Metals In-
dustry.

1) Government Hesolution No.
8(1)-Tar/85 dated the 18th

Novemher, 1965,
iii) Stalement explaining the rea-
sons why a copy each of the
documents at (i) and (ii)
above could not be laid on
the Table within the period
prescribed in  the sajd sub-
section,

[Placed in Librury. See No. LT-

5245/65].

(%) (i) Report (1965) of the
Tarif Commission on the
continuance of prolection to
the Sheet Glass ang Figured
Glass Industry and grant of
protection to Wired Flat Glass

Industry,
(i) Government Resolution No.
A(1}-Tar/85 dated the 18th

November, 1968,

[Placed in Library. See No. LT-
5246/05].
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1216 vk
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages reccived from the
Secretary of Rajya Sebha:—

(1) “In accordance with the
provisions of rule 127 of the Rules
of Procedure ang Conduct of
Business in the Rajya Sabha I
am directted to inform the Lok
Sebha that the Rajya Sabha, at
its sitting held on the 24th Nov-
ember, 19653 agreeqd without any
amendment to the Indian Works
of Defence (Amendmenty Bill,
1965, which was passed by the
Lok Sabha at its sitting held on
the 215t September, 1965."

(2) “In accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabhs, I am
directed to inform the Lok Sabha
that the Rajya Sabhn, at its git-
ting held on the 24th November,
1085 agreeq without any amend-
ment 1o the Railways (Employ-
ment of Members of the Armed
Forces) Bill, 1865, which was pas-
sed by the Lok Sabha at its sit-
ting held on the 11th November,
1965."

1217 hrs
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Industrial Disputes (Amendment)
Bill, 1965 pussed by the Houses of
Parliament during the current session
and assented 1o by the President
since a report wag last made to the
House on the 19th November, 1065.

12.17% hrs.
BUSINESS OF THE HOUSE
The Minisiter of Communications
and Purllamentary Affairs (Shri
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[{Shri Satya Narayan Sinha]
Satya Narayan Sinha): With your
permission, Sir, 1 rise to announce
that Government  Business in this
House for the week commencing 29th
November, 1965, will consist of:—

(1) Consideration of any item
of Government business carried
over from today's Order Pape:r.

(2) Further discussion on the
Resolutions  seeking  dissolution
of the Indian Ceniral Coconut
Committee and Indian Oilseeds
Committee.

(3) Consideration
of:

The Delhj
1065,

The Union Duties of Excige (Dis-
tribution) Bill, 1965

The Additional Duties of Excise
(Goods of Special Impor-
tance) Amendment Bill, 1865.

The Estate Duty (Distribution)
Amendment Bill, 1965,

The Goa, Daman and Diu (Ab-

and passing

Administration Bill,

sorbed Employees) Bill,
1965.
(4) Discussion on the First

Annual Report of the Central
Vigilance Commission, on a motion
to be moved by Shri Yashpal
Singh and others on Tuesday, the
30th November, 1865 at 3 p.m.

(5) Discussion on the food
situation in the country op a
motion to be moved by the Minis-
ter of Food & Agriculture on
Wednesday, the lst December,
1965, after disposal of questions.

(8) Discussion on the statement
of the Minister of Industry on
decontrol of Cement on a motion
to be moved by Shrj S. M. Baner-
jee and others on Friday, the 3rd
December, 1963 after Disposal of
questions.

Shri 8 M. Banerjee (Kanpur): ]
would only submit that two more dis-
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cussions on  the motions already
given should have been allowed

One is about the closure of textile
mills. Ewven today we have been pub
ting questions to the Minister of
Commerce, Shri M aubhaj Shah, re-
garding the closu:_ of textile mills.
There are about 6000 workers who
are on the streets loday. There is a
motion given by Shri Madhu Limaye
on the 28th and the 29th—both can
be combineg together—and 1 request
that Shri Madhu Limaye’s motion
should be taken up.

There iz another motion aboul the
defence preparedness, the reorienta—
tion of the defence policy with refer-
ence to planning and so on. There
is g motion by Dr. Ram Manchar
Lohia and perhaps by Shri Harish
Chandra Mathur.

I suggest that thgse two motions
should be taken up. These are very
important motions and even if we
have to sit on a Saturday we should
do so and discuss them,

Shri Hari Vishno Kamath (Hosh-
angabad): As this is the penulti-
mate statement-making Fridav of
this session, unless the session is ex-
tended, may | request the Minister to
bear in mind what I said last Friday,
that ig to say, he should be good
enough to tell the House whether in
the first instance, the session will be
extended,—he sould not do it next
Friday but sometime earlier during
the next week—he had promised that
he would announce it 10 days before;
say on Wednesday, as to whether the
session will be extended and if so,
by how many days.

Shri D. C. Sharma (Gurdaspur):
Sir, T sent a motion the other day
requesting you to give some time for
considering the situation arising oub
of this Pakistanl aggression in the
border areas of Punjab, Rajasthan,
Assam and other places. 1 do not
know what has happened to thad
motion. It is & very important
motion.
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Bhri A. P, Sharma (Buxar): 1
would like to draw your attention to
a Resolution that 1 moved about dis-
eussion of Justice Mukherjee's report
on the fire in the Heavy Engineering,
Ranchi, which caused very heavy
losses. This discussion was assured
by you and it was also recommended
by the Business Advisory Committee,
Wut it is not included here.

st gy e (fraate) .
faa¥ wxarT w1 a1 ag Twt wvf 41 fE
wTy gAF & maidz w1 e fafaam
o A7 ¥y = & wqdn fear
f& qam &A1 I 7 fosd fepemm
e q9Y & gedd ¥ oF awteq foar @
T A F g v frivafea
'R gad "W %77 41 fF farw difa
o« T I AT § AT IHE g Al
A FT FAF A gy s ) a2 Aifa
&t b 47w ga A Fa A fAa
T WA A F27, wAT T qrfFera £ 9
¥ IATT ATHAN AL R 1 qF A AT
ot ¥ (i w1 gargw i fear o
YT FATFAACE RAE R ATTE |
gt faxq afdeafaa; & ga7 ¥ =fe-
By I A7 grd T v w57 F97 4
g 7 "7 wfaimm gwra 1 919,
ag 3% T grar 1 & |rgar # fF oaad
AAE F FTIHT ¥ € wienlda 7
“ferar i )

ot wq fwg  (qiT) - WA &
wem fof ¥, gr oAt ¥ W ow
gt faai ¥ vt ¥, o7 14t *) e
#T uF o faar qr | 39 #1 W
T fegr § A1 waEr ¥ 97 e
fen g s 38% 377 T3t A1 =nfgd

g0 317 3z & f o 3o AW
AT Afgm F1 gaTT @ grAr N §
Tt &, § gasr qriz W g A7 A4
Taat & fs e ot faar sm ) A
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L1 & &1 & %1 $92= wrgim fed
AT WA FTT 4,000 T 5,000 o

wfafowm g=q aqr faar mar ¢

wsqW WEIEW 6T K} ZE 3 W
FETT AE E )

ot we fomg - g5k AT AR OF v ui
w Aifew fear @1 swE A fazr g
o7 4T a1a a7 ¢ fe gl wraww
% aga sarer ofada gy & T
ey gfafaer fadew 1 gn &%
I 9T gW ag AEgAw & §, FeT we
w12 5quAT froig wfe & wwra & s
I% wqfiry w00 AT ¢

werW AR . aF HEET 91 FTaw
Laf ficcaed ook sea ik 4

off w fawg : & ®TETT B KT @
£ ..
WEUH WEIAW AT KT GEA 8T
a4 § A grIF A1 HEAET G

o g¥w W wgEwW  (%aTd) ¢
wemg gz, fradr @ WY &7 sy
w10 WAt A1 4 faaaa fear or, Wit v
b urfadr wFAT g a9 § o
I F FT%7 qand & fad | frdy
HAFLI T AFA T § 1 ATAA T wAY
vy arvaraa faar a1 fe & 3% qrew
¥ fadow svait 1 afew gt 59 A
sy sacasiar @ & @y
Tt § 37§ WA AEAn g o

Shri U. M. Trivedi (Mandssur):
Only yesterday a statement was made
by the Defence Minister about the
intrusion of Chinese into our terri-
tory. Today's news ig that the intru-
sion has exceeded the limits, The
session is almost coming to a close

Under these circumstances, will a
discussion on this question....

Mr. Speaker: 1 have received &
Calling Attention Notice and 1 have
admiited that.
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<Y vgra fag (aromdT) - wema
gy, &% o1 ug wery fran ar wi
TH FIATTY =TT fEar qr ) Teag-
w{t FHA X N ag Fzrowar 41 W7
FFH =l fway fw 3% A =iy
wiffeaTa & gurt fma w1 grareor fn
& AT KAT 11 FIT To FT AHA A
forar & 1 arfrerr & wram & 1< fewnr-
w78 fEm ¢ gafay faar faataw
oTR AT & forg Bt grOraeE AT 71T
w1t £ TFAT §2T Awew o § fawg
& Fafarirg 3o oo dr w3 7 gff efiwre
o a1 W< 17 1 eAi wEa< famv AT
#fws 37 g7 F1 wATI=AE fFar aay
tamdgm R fasadt 2

qEqR RERY | HATAT HIZATA F1 FH
W ET a7 517 A1 A1fed o wg wm g
I FT & AT FH B avwmar A fea dr
a1 e A, a1 A, wvar T Ao
ax AT agafs 3 4y @ i dz i ata
At a1z #& Wit @ gvangAd wAr 7
gyl & €Y, miez ¥ F7 fawr fr w3
sfEr ¥ & amg. .

st vgamg fay : 57 97 wow agnfa
X 32, TATIAT AMA F TOA 4F
wATA WTT, FEA AT AT fwar
for ot gm 2wy & f g soaTdz qare
W 3T 3@ 97 agw WA aw af gio
= B arefawn 3 wfer smifs
qg  {ITAWA WEew %1 ara g

Without a declaration of war they
have dope it.

Shri SBatya Narayan Sinha: As you
have seen, 1 have announced two no-
day-yet-named motions this  week,
Usually, we provide for only one no-
day-yet-named motion cvery week. 1
quite agree that a large number of
such motions, about which mention
has been made, are still there to be
covered out of those recommended by
the sub-committee. But apart from
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all these recommendations, how many
no-day-yet-named motions can we
take up in one week?

Shri Mari Vishnu Kamath: For the
next week we can have two suoch
ma'ions.

Shri Satya Narayan Sinha: We
have already provided for twp such
motions. Those two motions are also
important motions, and the Members
have been d i i
on them,

13 a
ing a d

Mr. Bpeaker: Tii're is one other
thing also that 1 would like to ob-
serve, Yestorday also, 1 learnt that
the House had io be adjourned ear-
lier, and theie were 12 bells for
quorum earlier during the day, It
the Mombers are not prepared to
sit and yet the demand that  this
might be taken un o that might be
taken up also, ‘hup it is rather a
sorry thing, and it does not gave a
good impression to the world outside
that we cannot find fifty Members in
the House and the bell has to he
rung twelve times ip a day....

Shri Hari Vishnu Kamath:
are 510 Members,

There

Shri D. C, Sharma: I tell you that
thos2z who are sitting here are pena-
lised.

Shri Satya Narayan Sinha: I quile
agree that some of these no-day-yet-
named motions of which mention has
been made by several hon, Members
are all important, They pre no doubt
very important. But we cannot take
more than onc no-day-yel-named
motion in one week, or even i we
try our level best, we cannot
more than two such motions in &
week

Shri Hari Vishnu Kamath: The
hon, Minister may take it two.

Shri Satya Narayan Sinha: Even
if is two, it is difficult to decide. I
shall certainly consider the matter
and consult the Ministers concerne§
and then tell the House, but the
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House must know that we are not
going to extend the session, The ses-

wion is going to end on  the 10th
December, 1965,

Shri Harl Vishno Kamath: On the
10th pucca?

Shri Satya Narayan Sinha: As

scheduled; it is not going to be ex-
tended. (An Hon, Member: Why?
1 cannot explain every ‘why' about
it here...

Shri Hari Vishnn EKamath: Is it
pucca?
Shri Satya Narayan Simha: It is

pucca, cement pucca.

o) g T €FIT (FFE) 0 AF
AT Ay H AR, 45FT FT w2 AT
drEar
wEqH AERY : 3 Wt W H 3w
agyamara g
Shri Satya Narayan Sinha: We are
thinking of calling the next session,
that is, the budget session, a little
earlier than usual, and so we shall
take up some of the business out-
standing in this session during the
budget session,
Shri Hari Vishou Kamath: What is
the approximate date?

Shri Satya Narayan Sinha: As
early as posible, earlier than all the
usual budget sessions. All  these
things would be taken up then; what-
ever is left over can be taken up
then, and we shall try to accommo-
date thoze things in the next session.

il gFR W WG ;T AT
qTAT

woad WERY w4 A A FIeer At
EHER RNl

it ey R @ E ant
 EAIT FIOT AqTZF AITT IS IAF
TOIIFITAL &

“SPublished in Gazette of India Extraordinary, Parl 1,

dated 26-11-85.

kA1 ¥ g g fe age A oA
aTit § erow i 1 wew ¥ fan e it
wiva fagr &, wd o wde w20
£8 J 7T £ AfE F19 97 671

ff ® 17 ¥ W1 feferT awa
gurd ¥, ¥4 AT w21 ) we o frwge
feir & fw qv &< 4190 1 gaTe 2
ATITE | FHIT TG AETFETAAE

o} gfc fam wmw - &t fanie
= T 8
1228 hrs,

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) AMENDMENT BILL*

The Minister of Finance (Shri T.
T, Erishnamacharf): I bzg to move

tor leave lo introduce a Bill further

to amend the Union Duties of Excise
(Distribution) Act, 1962,
Mr. Speaker: The quesiion is:
“That leave be granted to in-
troduce a Bill further to amend
the Union Duties of Excise (Dis-
tribution) Act, 1862.".

The motion was adopted.

Shri T. T, Krishnamacharl:
troducet the Bill,

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPURT-
ANCE) AMENDMENT B.LL*

The Minister of Fimance (Shri T.
T. Krishnamachari): I beg lo move
for leave to introduce a Bill further
to amend the Additional Duties of
Excise (Goods of Special Importance)
Act, 1857,

Mr. Speaker: The question is:

“That leave be granted to In-
troduce g Bill further to amend
the Additional Duties of Excise

I in-

(Goods of Special Importance)
Act, 1957.".
The motion was adopted.
Section 2.

4Introduced with the recommenda tion of the President.



